0.A.NO.157 OF 2007

ORD DER DATED 200407

& Hcard Mr.D.P.Dhalsamant,Ld.Counsel for thq Applicant

aﬂd MrP R.J.Dash,Ld.ASC for the Respondents: on whom a copy

' jf" 9f17hl8. O.A. appears to have been served.

- i 2 It is the case of the applicant that he was an empl?vee of
the Telecom Department and retired on 28.02.02. Ther was a

“/exonerated in the year 2004 from the charges 91' the
ings. Another proceedmgaunder Rule 16 of CC ‘

nnlicant

b pear to
tf’-r;ha‘fé- m'msed by the Res.No.2.
sl N Since the departmental remedies have not ye
&Jﬁauswﬂ apparently not due to the fault of the Appli
3633“0-2 is directed to take a view on the represe

4 Wlth the above observation, this O.A. is dispose# of at

, .f', dmission stage.
TG Send copies of this order along with copies of the O.A. to
s order be




